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1. Whether Reporters of local papers may be allowed
to see the judgment?

2.  To be referred to the Reporter or not?
3. Whether the judgment should be reported in Digest?

BADAR DURREZ AHMED, J (ORAL)

1. The present appeal concerns a dispute between the Central
government, through the Department of Revenue, and a State Government
Public Sector Undertaking.

2. We may note that the issue with regard to disputes and differences
between Central government and State government entities is also required
to be referred to a committee for approval before litigation comes to court.

This has been made clear by the Supreme Court in the case of ONGC Litd.

Vs City Industrial Development Corporation Maharashtra and Anr:

2007(7) SCC 39. The Supreme Court has specifically directed: as under:-



3.

“Considering the nature of the controversy which is a
recurring feature we direct that a committee be formed
to sort out the differences between the Central
government and the State government entities. The
composition of such committee shall be as follows:-

(1)The Cabinet Secretary of the Union;

(2)Chief Secretary of the State;

(3)Secretaries of the concerned departments of Union
and the State;

(4)Chief Executive Officers of the concerned
undertakings”.
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From the above it is clear that the matters concerning disputes

between Central Government and State government entities are also to be

cleared by the committee as directed to be constituted by the Supreme Court.

We accordingly direct the appellant to approach the Cabinet Secretary who

is the head of the said committee for a clearance before approaching this

Court.

In case the clearance is granted by the committee, the

appellant/revenue would be at liberty to file a fresh appeal within 15 days of

receiving the clearance.

The appeal stands disposed of accordingly.
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